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n w ic M  iU ristm M  for ftevival of Sick 
8 9  Unite

227B. SHRI G.L KANAUJiA: W ilthe 
PRIME MINISTER ba pisassd to state:

(a) whather tha Union Govsmmant 
pioposa to pfovida any financial assistance 
to tha State Goveramants for tlia revival of 
those units of the smal scale industries 
whidi are side

(b) ff so, the amount allocated to Uttar 
Pradesh during 199041 and the number of 
units of small scale Industries revivad;and

927
(c) the taigat thereof for the year 1991-

viablesicksmaH scale units in Uttar Ptadash 
was 365 with an outstanding bank credit of 
Rs. 37.90 crores at the end of Septembar. 
1989. the latest period for which data ara 
available. The n u n ^  of sick SSI unite pUt' 
under nursing programme was 204 with an 
outstanding bank credit of Rs. 28.29 cfores 
at the end of September. 1989.

(c) There is no system of fixing annual 
target for revival of skik units. However, ra i 
has issued guidelines to all scheduled com­
mercial banks that ordinarily It shouM be 
possibia for banks to take decisnn on the 
viabilify or othenwise of a unit ktontified as 
sick within a period of three months and that 
the finafisatkx) of the nursing programma 
siioukl tie completed witlw) a period of three 
months from the date of such a dedskm.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.PJ. 
KURIEN): (a) Ministry of bidustry is operat­
ing a Maigin Money Sdieme for revival of 
sick scale unite with effect from 1st January. 
1982. Total sancttons made by the Central 
Gkwamment under this sdieme uptoSI .3.91 
amounlad to Rs. 215.40 lakhs.

(b) As no request was received fc>rm the 
Government of Uttar l*radesh during 1990-
91. no amount «vas sandkMied-by Union 
Govammenttothe State Government under 
the schema during the year. However, the 
total amount sanctioned to Uttar Pradesh by 
the Unkm Government under the scheme 
amounted to % .€0 lakhs up tothe end of the 
pravkiusyear. La.. 31.3.1990. During 1990- 
91 the Smal Industries Development bank 
of bKfe (Sn>BI) sandkmed tonn ban refi- 
nanoa asslstanoa of R s^.8. lakhs in re­
aped of 4 write in Uttar Pradesh under Is 
fWHnanoaSchemafor RahabiRationof Sk:k 
SSIUnks.

' Aa per <i«te conijplad by tfie Reserve 
BiMk of Indte. tha number of potentialy

lE ngm

FuneUonlng of Taehnokigy MteakMia

2277. SHRI G.L KANNAUJIA: Will the 
PRIME MINISTER be pleased to state:

(a) Whethersometechnok>gymission- 
aty functioningJii India to prowkie technfcal 
know-how to kidustrial establishmente par- 
ticularly to medkim and smal scala unite and 
other centres of devekipment activitts; and

(b) i  ao, the detais of their fundkming 
and the benefite pvovkled by them to the 
above unite?

THE MINISTER OF StATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) No Sir.

(b) Does not arisa.

Pamiiaaion to Karnatalia to kiipoft

2278. SHRI a  MADE GOWDA: Wnthe 
PRIME M iN fS irate piaasad to Stela:
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(a) wtiether pamolein OH is being sup- 
pGed ragulariy to people undar Public Dlstri- 
builon System in Kamatalo;

(b) if so. whether the Karnataka Gov­
ernment has requested the Union to permit 
import of Pamolein Oil to meet the demand 
of the State;

(c) whether the Government have per­
mitted any other State to import Pamolein 
Oil:

(d) if so. the names of those States; and

(e) wether the Government propose to 
permit Karnataka Government also to import 
the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES AND 
PUBLIC DISTRIBUTION (SHRIKAMALUD- 
DIN AHMED): (a) supply of edible of under 
Pubik: Distributon System in all the States 
including Karnataka was disrupted because 
the same was not aHocated to the States for 
theperiod from April. 91 toSeptember,1991.

(b) Yes, Sir.

(c) Yes. Sir.

(d) The other states permitted to 
import pamolein so far are:- Tamil Nadu and 
Kerala.

(e) Government of Karnataka has al­
ready l)een permitted to import pamolein.

Reaaived PdsU  in various MNnia-

2279. SHRI RAM SARAN YADAV: Will 
the PRIME MIKIISTER be pleased to state:

(a) the mainfBasonsfornotfiling upthe 
reserved quota meant tor Scheduled Castes 
and Sdwduled Titles in various minisMes:

(b) whether any action is being taken to 
fiH up the quota;

(c) If so, the details thereof; and

(d) if not. the masons therefor?

THE MINISTER OF STATEM THE 
MINISTRY OF PERSONNEL. PUBLIC 
GREVANCES AND PENSIONS (SHRIMATI 
KMRGARET ALVA): (a) to (d). The main 
reason for the quota of vacancies reserved 
for the Scheduled Castes and Scheduled 
Tribes in direct recruitment not b e ^  able to 
be fuHy utilised, is the lack of availability of 
suitable Scheduled Caste and Scheduled 
Tribe candidates partknilarly in scientific and 
technical disciplines. Special RecruUment 
Drives to fiH-up the vacancies accruing as 
backk)g in the reserved quota have been 
undertaken and afresh Special Recruitment 
Drive is under way to further reduce the 
backtog.

Shortage of Drug

2280. SHRI MADAN LAL KHURANA: 
Win the Minister of CHEMK2ALS AND FER- 
TILIZEas be pleased to state:

(a) whetlier the attentnn of the Govern­
ment has been drawn to the news-item 
capttoned * Drug shortage grave ‘  {^earing 
in the * Indian Express ‘  dated August 13. 
1991; and

(b) if so. the facts thereof andthe actton 
proposed to bO/taken thereon?

THE MINITER OF STATE IN THE 
MINISTRY OF CHEMICALS AND F^RTK.- 
iZERS (DR. CHMTA MOHAN): (a) Yes. Sir.

(b) No general shoitage of any 
cometothenolioeoftlieGovemmenlexoapt




